
1 | P a g e  

 

Page 1 of 3 
 

 

 

T.S. (M) NO. 137 OF 2019 

 

 

Sri Pulok Borborah…………….…..Petitioner 

-Vs- 

Smt. Priyongu Borborah………...Opp Party 

 

 

ORDER 

 

03.12.2019. 

Petitioner is represented. 

This proceeding has arisen out of an application filed U/s. 13(1) (i-a) 

and (i-b) of the Hindu Marriage Act, 1955 by the petitioner/husband seeking 

a decree of divorce. 

Brief fact of the case is that the petitioner and the opposite party got 

married on 17.01.2000 as per Hindu rites and rituals. After the marriage, the 

petitioner and OP joined the Assam Valley School, Balipara, District: 

Sonitpur, Assam and they started living together as husband and wife in the 

campus of the said school. They thus lived for about 18 years. A female child 

was also born to them in the wedlock and she is now studying in Bangalore 

and is in the custody of the petitioner. The expenses for her education are 

also being borne by the petitioner. 

  Till July, 2018, the parties lived together. Since last two years, the 

married life of the parties has become unhappy. The petitioner was forced 

by the OP to do the menial household work against the will of the petitioner. 

Moreover, he was treated roughly by the OP. Moreover, the petitioner was 
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treated with extreme cruelty and he was at times, abused with insulting 

language and he was also manhandled violently with kicks and fist blows. 

The respondent had also resigned from her job at Assam Valley School on 

31.3.2018 and joined a new school at Haryana despite resistance and 

request advanced by the petitioner. This apart, immediately after joining her 

new assignment, she had registered her name in the Shaadi.com which is an 

online matrimonial service portal inviting her alliance. Since 31.3.2018, the 

OP has ceased to have any contact with the petitioner without any 

reasonable cause. Due to separation as afore-stated, the emotional bonding 

between the parties has ceased to have any effect and as such, the 

petitioner has prayed for a divorce.  

Notice was issued to the respondent by registered post and the same 

was also delivered to the respondent. A report of service from the post 

master was also submitted in the court. The respondent has not come 

forward to contest the proceeding and so, the proceeding was directed to 

proceed ex-parte against the respondent. 

The petitioner has submitted his evidence on affidavit and perused 

the same. I have also considered the argument of the learned counsel for 

the petitioner. The petitioner has reiterated the entire facts as stated in his  

petition seeking divorce. Since the proceeding ran ex-parte, the evidence of 

the petitioner has remained unchallenged and un-assailed. Therefore, I find 

no reason to disbelieve the evidence of the petitioner. 

On perusal of the materials on record, I am also satisfied that there 

is no chance of any reconciliation between the parties as their marital tie has 

irretrievably broken down as they have been living separately since 

31.03.2018.    

On careful perusal of the petition as well as the evidence on record, I 

am of the view that the OP/wife had treated the petitioner with cruelty. I am 

also of the view that the total conduct of the opposite party towards the 

petitioner indeed amounts to cruelty entitling him to get a decree of divorce 

under the law. No case of desertion has however, been made out as 

required under the law but a case of cruelty is made out against the 

respondent.     



3 | P a g e  

 

Page 3 of 3 
 

Situated thus, the petition filed by the petitioner stands allowed and 

it is ordered that the marriage solemnized between the parties on 

17.01.2000 stands dissolved from the date of preparation of the decree. 

Prepare a decree accordingly. 

Furnish a copy of the decree to both the parties free of cost 

as per Sec. 23(4) of the Hindu Marriage Act, 1955.  

                 This case is accordingly disposed of. 

 

 

 

Addl. District Judge, 
              Sonitpur,Tezpur 
 


